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O R D E R 

25.01.2019:  When we pointed out that appeal against the original order 

dated 13th October, 2017 is pending consideration in an appeal Company Appeal 

(AT) No. 25 and 32 of 2018, learned counsel appearing on behalf of the Appellant 

submitted that they have raised the question that their consent has been wrongly 

recorded in the order dated 13th October, 2017.  This apart certain statements 

have been wrongly attributed to him in the said order dated 13th October, 2017, 

which were also brought to the notice of the Tribunal, which passed order dated 

12th December, 2018.   

2. When we pointed out that all these questions can also be raised in the 

pending appeal, learned counsel for the Appellant prayed for permission to raise 

the issues in the pending appeal, which were raised before the Tribunal by filing 

application under sub-section (2) of Section 420 of the Companies Act, 2013.   
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3. We allow the Appellant to raise those issues in the pending appeal, without 

expressing any opinion with regard to the appeal, which will be considered by 

this Appellate Tribunal uninfluenced by the impugned order dated 12th 

December, 2018 passed by the Tribunal in I.A. No. 6 of 2018 in C.P. No. 

16/241/NCLT/AHM/2017.  The appeal stands disposed of with aforesaid liberty. 
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